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For the petitioners Shri A.K. Bhardwad and Shri

i "y " o o]
o Bharat. Sangal , Counsel.
For the respondents ahri ALK, Sikri. Counsel .

Judeement {(Qral )

(Hori'ble Mr. Jx.mtt:i.éae .5, Malimsth, Chad rman }

Thaese battars now stand oonel udad by the
Judoessnent. of the suprema Court. in Civil Aprreal No. 2736
of 1991 betwean Dr. 5.M. . Tlvas & Ors. Vs, The

Indian (.':(')‘unc::‘x. 1 of Aqrimxfl rural Ressarch & Ors.  As the
orircdple of  law. has hzmn 1aid down in the said
deﬁa:f;]‘.s:_i:c\n_. the © berefit has to be given to every ong to

- whewn the said principle soplies. Sh ri Sikri, lesrned
o , counsel for the  respondents rightly  and fairly

submitted that they are bound to extend the b:@'n@:fj.t of
the said decigion  to G‘uﬁ)f;(:\ia‘.f@r among the petitionsrs
e entitle  to the said henefit on assessment  of
the relevant facts. In view of this clear position,
nothing survives to  be adiudicated upon AN these
proceedings " except to make it clear ,t.hat._th@ benefit
of the 'judqwmln't_ shall be made avallable to every one

who agualifies for such henefit, including thie

petitioners.

P ) with these observations all the Original
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cations stand disposed of . Mo costs.
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